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IN THE COURT OF CHIEF JUDICIAL MAGISTRATE, 
UDALGURI, BTAD, ASSAM. 

                 
G.R. CASE NO. 623 of 2019 

(PRC NO. 817/2019) 
 

   Present:      Sri Mridul Kumar Saikia. 
    Chief Judicial Magistrate, 

     Udalguri, BTAD, Assam. 
 
 

STATE 

-VS- 
 

1. SMTI. LUCIA MINJ 

2. SRI SUMIT RAJ MINJ 

3. SRI SONIK RAJ MINJ 

4. SRI BENEDICT MINJ 

5. SMTI. BERONICA TIRKI MINJ 

6. SMTI. PRAMITA MINJ 

7. SMTI. RUMI SURIN 

8. SRI JIMMY MINJ & 

9. SMTI. BERNA MINJ. 

            ---------Accused persons.  

 

For the Prosecution :       Mr. M. Khaklary, Addl. P.P. 
 

For the Defence :       Miss Rishma Jyoti Tirkey & Sri   
Rajib Khaklary, Advocate. 
 

Date of Prosecution Evidence :       22-10-2019 & 08-11-2019. 

Date of Argument & Judgment :       21-11-2019 

 

U/S  341/294/323/506/34  I.P.C. 
 

 J U D G M E N T 

 
1. The case of the prosecution in brief is that on 07-07-2019, one Shri Sebastian 

Pannimottom lodged an ejahar before the O/C Orang P.S. interalia stating that 

on the same day at about 5 p.m., while he along with one Shri Nirmal Tigga 

were returning home from a village meeting, the accused infront of their own 



G.R. CASE NO. 623 of 2019 

 

2 

house intercepted them and without any rhyme or reason started to rebuke 

them with obscene words and also scuffled with them. The accused chased 

them to Orang Mazbat Government Road. In the meanwhile, the local people 

rushed to the spot for which the accused escaped. However, before their 

leaving the accused threatened them with dire consequences. Further, the 

complainant has stated that the accused persons were armed with lathi in their 

hands. 

 

2. After receiving the ejahar to the effect aforesaid, the O/C Orang Police Station 

registered Orang PS case no. 55/2019 U/S 341/352/506/294/34 I.P.C. and on 

completion of investigation the I.O. submitted charge-sheet against the accused 

namely 1. Smti Lucia Minj S2. Sri Sumit Raj Minj 3. Sri Sonik Raj Minj 4.Sri 

Benedict Minj 5.Smti Beronica Tirki Minj 6. Smti Pramita Minj 7. Smti Rumi Surin 

8. Sri Jimmy Minj & 9. Smti Berna Minj alleging commission of the offences U/S 

341/294/323/506/34  I.P.C.  

 

3. On the basis of the charge sheet, cognizance of offence was taken under 

Section 190 (1)(b) of the Cr. PC. The processes were issued for causing 

appearance of the accused persons before the Court. Accordingly, the accused 

persons namely 1. Smti Lucia MinjJ 2. Sri Sumit Raj Minj 3. Sri Sonik Raj Minj 

4.Sri Benedict Minj 5.Smti Beronica Tirki Minj 6. Smti Pramita Minj 7. Smti Rumi 

Surin 8. Sri Jimmy Minj & 9. Smti Berna Minj appeared before the Court to 

answer the charges. Then the necessary copies of all relevant papers and 

documents were furnished to these accused persons in compliance with the 

provisions of Section 207 CrPC. Finding a prima-facie case for commission of 

offences U/S 341/294/323/506/34  I.P.C. the offences were explained to the 

accused persons to which all the accused pleaded not guilty and claimed to 

stand trial.  

4. In order to bring home the charges, the prosecution examined as many as six 

(6) prosecution witnesses including the complainant in the form of : 

PW 1-  Sri Sebestian Pannimottom 

PW 2-  Sri Nirmal Tigga 

PW 3-  Sri Ramesh Minj 

PW 4-  Sri Ranjit Toppo 

PW 5-  Sri Ujan Minj 

PW 6-  Sri Rajesh Mahatu 
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Prosecution has exhibited the following documents in the form of: 

   Ext. 1 – Ejahar 

 

                                                                            
6. After recording the prosecution witnesses, the accused were examined U/S 313 

Cr.P.C. All the incriminating circumstances which appeared in evidence against 

the accused were put to them for their explanation. The accused denied all the 

circumstances and pleaded their innocence. Further, the accused declined to 

adduce any evidence in defence. 

 
7. I have heard the argument put forward by the learned Addl.P.P. and the 

learned advocate appearing for the accused. I have also carefully gone through 

the entire evidence available with the case record. 

 
8. POINTS FOR DETERMINATION: To ascertain the guilt of the accused 

persons on the charges levelled against them, the following points are  sorted 

out for decision in the present case: 

 

(i) Whether the accused persons on 07-07-2019 at about 5.00 

pm at Gohainbheti under Orang P.S. in furtherance of their 

common intention wrongfully restrained the complainant and 

his friend Nirmal Tigga?  

(ii) Whether on the same day at the same time and place, the 

accused in furtherance of their common intention  rebuke 

the complainant with obscene words? 

(iii) Whether on the same day at the same time and place, the 

accused in furtherance of their common intention threatened 

them with dire consequences? 

 
  DISCUSSION,  DECISION  AND  REASONS  THEREOF :   

 

9. To decide the above points, let us make a scrutiny of the evidence led by the 

prosecution in support of its case. P.W. 1 Shri Sebastian Pannimottom, the 

complainant. He has deposed that on 07-07-2019 at about 5.00 pm while he 

along with one Shri Nirmal Tigga were returning home from a village meeting, 

the accused persons intercepted them infront of the house of one Shri Benedict 
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Minj. Out of the accused, Lucia Minj rebuked him as dog. From amongst them, 

someone instigated the other accused persons to kill him. They started 

scuffling him and as a result he sustained injury on the right side of his back. 

The accused did all these to him because they felt that he had taken initiative 

to outcast them from the society whereas he did not know such act. Having 

heard hue & cry, villagers came to their rescue. Immediately, after that he 

went to police station lodged the ejahar. He proved his ejahar Ext-1 by 

identifying his signature Ext 1(1) thereon. 

10. In his cross-examination, he has stated that about 30 years ago, he was the 

priest of Mazbat Catholic Church. Anastesia Khakha was Miss of his school 

whom he married though she was 20 years junior to him. As per social norms, 

being a priest, he has no privilege to marry. Prior to his marriage, he did not 

gave up the post of priest. He along with Anastesia Khakha started to live at 

Mangaldoi, Silchar and Khorupetia. At Khorupetia, he opened a school named 

Morning Star. While he was at Khorupetia opening the Morning Star School, he 

undergone two(2) months detains at Guwahati Central Jail in connection with a 

drug case. He has denied suggestion that the land on which presently he has 

been residing belongs to Lucia Minj. He has further denied the suggestion that 

at the time of occurrence, he came back from a village meeting which was held 

for taking initiative to distribute the 3 bigha 2 katha 10 lecha land which was 

purchased by public for the construction of Rakharaj M.E. School in the year 

1989. He has admitted that he has knowledge about a case being registered 

for the same occurrence against him too.  

11. PW 2 Shri Nirmal Tigga. He has deposed that on 07-07-2019, at about 5.00 

pm, while he was returning home along with PW1, the accused Shri Lucia Minj 

came out from his house and rebuking the complainant with obscene words 

pushed him. Then, the other accused joined him and surrounded the 

complainant. Meanwhile, the co-villagers appeared in the spot and rescued 

them.  

12. In his cross-examination, he has admitted that he could not ascertain who 

pushed the complainant down. He has further stated that there was a gathering 

of about 150 persons of the village. 

13. PW 3 is Shri Ramesh Minj. He has deposed that on 07-07-2019, while he was 

standing near by his house, he saw the accused intercepting the complainant 

and heard rebuking him as dog infront of the house of the accused Shri Lucia 
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Minj. Villagers rescued the complainant but he did nothing and did not go to the 

spot. 

14. In his cross-examination, he has stated that about 40-50 people of the village 

gathered at the spot. He has admitted that about 30 years ago, the public 

purchased the land which the complainant wanted to recover it from the public 

and to return it to him. 

15. PW 4 is Ranjit Toppo. He has deposed that on 07-07-2019 at 5.00 pm while he 

was proceeding through the road situated infront of the accused, he saw the 

accused scuffling with the complainant and Shri Nirmal Tigga. He immediaterly 

left the place. 

16. PW 5 is Ujin Minj. He has deposed that on 07-07-2019 at about 5.00 pm, while 

he was proceeding to take bath, he saw the accused scuffling the complainant. 

He did nothing and proceeded to his destination. 

17. PW 6 is Shri Rajesh Mahtoo. He has deposed that on 07-07-2019 at about 5.00 

pm, while he was returning from his paddy field, he saw the accused scuffling 

with the complainant and proceeding towards the house of Nirmal Tigga. He has 

claimed to seen the occurrence from a distance of 100 metre but he did nothing.  

18. In his cross-examination, he has denied that he is main culprit of the 

occurrence. He has also denied that in a case already a warrant of arrest is 

pending against him. He has further denied that he is the main person to 

instigate the villagers against the accused with conspiracy with the complainant. 

19. By making a reconciliation of the prosecution witnesses, it primarily appears that 

the accused persons family has already been out casted from the society. 

Parallely, it also appears clearly that the history of the complainant is not 

suggestive to be normal. The defence has logically been able to draw the 

conclusion that he is a person with tainted character. It is admitted by all the 

prosecution witnesses that the occurrence took place while the complainant and 

Nirmal Tigga came back from a village meeting which involved a plot of land 

which was purchased with a view to construct Rakharaj M.E. School. It is more 

particularly admitted by PW 3 Shri Ramesh Minj that the said plot of land was 

purchased in the name of Rakharaj M.E. School about 30 years ago from his 

grandfather which the complainant wanted to grab it from the public and to 

return it to him. This clearly goes to establish that the intention of the 

complainant is not holy one but it involves some topsy-turvy game mixed that 

chicanery. While there is the direct benefit, some people from the same public 

becoming greedy is not unnatural. It is common nature of human being and for 
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that reason, the witnesses from PW2-PW6 have tried to trap the accused for 

their personal benefit. It also became transparent that the accused are men 

standing for the benefit of the public and that is why they have restrained, the 

complainant and the co- conspirators to grab the plot of land purchased for the 

construction of Rakharaj M.E. School for the general interest of the public and 

we find it to name as appreciable. On this line of appreciation, we are not in a 

position to accept the versions of prosecution witnesses that the accused on the 

day of occurrence and at the relevant time anyway wrongfully restrained the 

complainant and Shri Nirmal Tigga, rebuke them with obscene words, voluntarily 

assaulted them and threatened them with dire consequences. On this, we find it 

to be concocted by the complainant side. 

20. From the above appraisal, appreciation of evidence on record and the 

application of law, I find that the prosecution has failed to establish the offences 

U/S 341/294/323/506/34 I.P.C. against the accused persons beyond all 

reasonable doubt. In the result, the accused persons namely 1. Smti Lucia Minj 

2. Sri Sumit Raj Minj 3. Sri Sonik Raj Minj 4.Sri Benedict Minj 5.Smti Beronica 

Tirki Minj 6. Smti Pramita Minj 7. Smti Rumi Surin 8. Sri Jimmy Minj & 9. Smti 

Berna Minj are acquitted from the charges U/S 341/294/323/506/34 IPC on 

benefit of doubt and they are set at liberty forthwith. 

21. The bail bonds of the accused persons shall remain in force for next 6 months 

as per provisions of Section 437(A) Cr.P.C.  

 

 Given under my hand and seal of this court on this 21th day of November, 

2019, at Udalguri, BTAD, Assam. 

                                                                       

 

 

             (Mridul Kumar  Saikia) 
Dictated and corrected by me:           Chief Judicial Magistrate 
               Udalguri, BTAD, Assam.  

 
 
 
(Mridul Kumar Saikia)     
Chief Judicial Magistrate.   
Udalguri, BTAD, Assam.  
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APPENDIX 

 

 

A. Prosecution witnesses  : PW 1-  Sri Sebestian Pannimottom 

 PW 2-  Sri Nirmal Tigga 

 PW 3-  Sri Ramesh Minj 

 PW 4-  Sri Ranjit Toppo 

 PW 5-  Sri Ujan Minj 

  PW 6-  Sri Rajesh Mahatu 

 

 

B. Defence witness : Nil 
 

 

C. Documents exhibited : Ext. 1 – Ejahar 

       

    

 

 

 

       (Mridul Kumar  Saikia) 
 Chief Judicial Magistrate 
   Udalguri, BTAD, Assam.  
 

 

Transcribed and typed by me: 
 

 

 

 

(Poonam Rajbongshi /Stenographer) 


